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the Syndicate Bank. May I ask the hon.
Minister whether the Government has
instituted any enquiry as to the causes why the
staff of the banks allegedly work less in the
day-time so that they have to compulsorily do
overtime in order to complete the work of the
day? And what action has been taken by the
nationalised banks to enforce discipline and
efficiency?

SHRIY. B. CHAVAN: zqy 2 way

gare | thought you were going to give a
lecture.

MR. CHAIRMAN: Mr. Chavan, you are
not allowed to prescribe the length of the
question.

SHRI Y. B. CHAVAN: Sir, normally I go
by the general pattern I am used to.

MR. CHAIRMAN: But sometimes you
should have surprises.

SHRI Y. B. CHAVAN: Yes, it is a very
pleasant surprise, i am very happy about it.

The hon, Member hag said that this is a
question which needs an enquiry. I can only
say that it is a question which requires certain
attention and consideration, but no enquiry as
such is necessary i, this matter because there
are good reasons why overtime payment is
made. 1 will not say that it is completely
without any justification, but ther,, is a
tendency to treat it as some sort of a right, i.e.
to get overtime payment. For that matter the
banks will have to take care. In my
discussions with the Custodians, I hav3 raised
some of the aspects of the problem and they
are looking into it. If he wants to know the
reasons, I can give them. They are: augmen-
tation of the staff not keeping pace with the
requirements on account of the recruitment
formalities, seasonal nature of certain types of
work, e.g. periodic balancing of books,
closing of half-yearly accounts, etc., the work
flow not being even and the need for each
day's work to be finished on the same day,
mor” than nor-
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mal absenteeism --------- that is also one of
the reasons ------- then, agitation by emp

loyees during working hours, non-
cooperation on the part of employees
on some occasions, the time taken by
the newly appointed staff to acquire
proficiency, and so on. These are
some of the reasons.

SHRI LOKANATH MISRA: The hon.
Minister gave as one of the reasons the
preparation of six-monthly or half-yearly
statements. I do not presume that these half-
yearly statements are a new feature in the
banking organisations. It has probably lasted
as long as the banks have lasted. It is one of
the functions of the banks. May I know
whether any specific check is made so that
overtime allowances could be brought down
where it is not deserved? Secondly what has
been the increase in the volume of business in
order to justify this overtime payment? Let
nobody think that I am against more payment
to the workers. I want the workers to be paid
more in the shape of salaries but there should
be no wastage.

SHRI Y. B. CHAVAN: I think there is
some element of validity in your argument. If
the development of work and the increase in
the overtime payment are compared, there is
some sort of disproportion. That is why I said
that T had raised this question with the
Custodians of Banks. But this is a matter in
which every bank will have to look into its
problems and try to take the co-operation of
the workers. It is basically a matter of getting
the necessary co-operation from the
employees' union and their representatives,
which will have to be tried.

SHRI LOKANATH MISRA: You gave as
one of the reasons the preparation of six-
monthly statements. Were they not being
prepared earlier?

SHRI Y. B. CHAVAN: Preparation of
statements, naturally they were doing it. But
now the banks have to furnish information to
the Parliament. Formerly that was not there.
In every six months we ask for so
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many statements. This is an additional work
which they have to perform. This you
should not forget.

SHRI DAHYABHAI V. PATEL: The
banks were required to submit statements and
furnish information to the Reserve Bank of
India even before nationalisation. The
Reserve Bank of India is a Government of
India organisation and they have got all
information in their possession. Could the
Finance Minister tel] us whether this
overtime to a large extent is a new feature
that has developed after nationalisation and if
so whether it is not a reflection on the quality
of supervision which is a little slack?

SHRI Y. B. CHAVAN: I do not agree with
the hon. Member. Overtime is a continues
phenomenon. May be, it has assumed a larger
proportion after nationalisation. But that is not
true only of banks. This is true of all private
and public sector undertakings.

SHRI DAHYABHAI V. PATEL: There is
a general malaise all over the country.
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SHRI Y. B. CHAVAN: It is not true that
we are not making any efforts lor recruitment
of staff. The point is this. It is not that the
man recruited immediately can start working.
He has to be given training. That training
takes certain time. Therefore, the actual
utilisation of the newly recruited staff in the
banking work certainly takes soma time. This
particular transitional period hag to be taken
into account. Recruitment programme has
been increased and training programme has
also been increased. But there is some time
lag. And this time lag is reflected in the over-
time payment.

DR. BHAI MAHAVIR: If the recruitment
has kept pace with the expansion of work,
then what is the reason?

SHRI LOKANATH MISRA: He has read
out what the banks have supplied.

DR. BHAI MAHAVIR: I think he can
clarify a little more clearly.

SHRI Y. B. CHAVAN: I ca, do that. I am
sure he would have noted that one of the
reasons [ gave was the time taken by the
newly appointed' staff to acquire proficiency.
This was also one of the reasons.

SHRI A. G. KULKARNI: If one wants to
explain away the overtime payment, one can
do that. But the fact is that the overall
performance of nationalised banks is not upty
the standard, even after associating the
workers' representatives with the banking
system. The working is not proper and right
from the Custodian to the Chaprassi there is
dereliction of duty. I want to know from the
Finance Minister whether the Government
proposed to take such steps whereby the
nationalised banks which are expected to
perform a very vital role in the economy of
this country can be disciplined to the extent
desired by the Parliament and the Gov-
ernment, so that they can bring about the
social change in the perspective of the
banking system itself.
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SHRI Y. B. CHAVAN: I agree with
the hon. Member's suggestion so far
as the latter part of his question is
concerned. But I do not agree with
him as far as the first part is concern
ed, namely, from the custodian to the
last man, there is dereliction --------------

SHRI A. G. KULKARNI: You have
yourself instituted an inquiry in respect of the
Custodian in the Bank of Baroda.

SHRI Y. B. CHAVAN: Who instituted it?

SHRI A. G. KULKARNI; It was reported
in the press.

SHRIY. B. CHAVAN: You read
anything in the press and say it here. There is
no basis for that. No in quiry has been
instituted.

SHRI T. V. ANANDAN: I think the
honourable Minister has not realised the
intensity behind the move amongst banking
employees in this country. Is he aware that
banking employees are under the dominance
of the Communist Party of India, and, in 1917
when the USSR started the revolution, they
attacked first the banks and got control of the
exchequer? I am afraid now ...

MR. CHAIRMAN: Please put your
question.

SHRI T. V. ANANDAN: My question is:
Is he aware of the danger to the country by
allowing the dominance of the Communist
Party's control over banking trade in this
country?

SHRI Y. B. CHAVAN: I do not share his
view in this matter. This is all that I can say.
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DR. R. K. CHAKRABARTI: In view of the
colossal amount of overtime allowance that
was paid to the employees of the nationalised
banks and also in view of the unemployment
problem in the country, will the Government
think over training up or employing a cadre of
part-time workers to take care of the excess
work which is done after 5 o'clock? In this
way, the acute unemployment problem can be
solved to some extent and the amount of
overtime allowance can also be decreased.

SHRI Y. B. CHAVAN: I do not think it
will be a practical proposition.

SHRI JOACHIM ALVA: Sir, it was found
out that over Rs. 1 crore worth of stationery
wa, ordered by the State Bank of India, New
Delhi...

MR. CHAIRMAN: That question does not
arise here.

SHRI JOACHIM ALVA: No, Sir. I am
coming to the question..

MR. CHAIRMAN: You are not on the
Calling Attention Motion.

SHRI JOACHIM ALVA: All right, Sir, I
will put my question straight. Did you find
out whether those three officers, who were
responsible for the trouble of overpayment,
also have drawn a lot of overtime allowance?
If so, I just want to know how much overtime
allowance was given in this connection You
"just make an inquiry.



13 Oral Answers

MR. CHAIRMAN: It is a suggestion.

SHRI'Y. B. CHAVAN: It is a suggestion, Sir,
but I am not giving any
assurance.

MR. CHAIRMAN: Next
Kalyan Roy.

question, Mr.

SHRI KRISHAN KANT: Sir, on a point of
order. A similar question was asked on
the 14th March, 1972 regarding re-opening
of wealth assessment of the Birla families.
Fortunately Mr. Ganesh was the Minister then
and he is continuing in that portfolio now. He
had reported at that time from a report of the
Company Law Board that so much malpractice

was done in the Birla families but they
would not be re-opened. At that time
myself and Mr. Chandra Shekhar

“demanded that because he had read from
a certain document, that document should be
laid on the Table of the House. Because
the Minister was reluctant to lay it on the
Table of the House, in your remarks as
reported in the proceeds, you said: "He says,
'l have not got the power'. Therefore I will
look into it."  This is what you had promised to
this House at that time. [ would like to know
from you whether you have looked into it and
whether you ask the Minister to lay the report on
the Table of the House because that is relevant
here. . .

MR. CHAIRMAN: But, is this the time to
raise that question and to look into it?

SHRI KRISHAN KANT; This was raised
at that time and you promised "us and now it
is relevant, Sir...

MR. CHAIRMAN: No, you should have
come to my Chamber and pointed out to me
and I would have called the Minister. This is
not a point of order relating to the question
before the House. Please sit down.

SHRI KRISHAN KANT: No, Sir, this
relates to this question.

MR. CHAIRMAN: NO, no, it does not
relate to the present question.

SHRI KRISHAN KANT: You can order
him to do it now.
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MR. CHAIRMAN: I will see when the
questioin arises. If that point is raised again, I
will consider it. This is not a point of order
on this question.

SHRI KRISHAN KANT; This question is
based on that, Sir. On the basis of that report
only the Minister is pursuing...

MR. CHAIRMAN: No,, please sit down.
Next question, Mr. Kalyan Roy.

EVASION OF WEALTH TAX BY
BIRLAS

296. SHRI KALYAN ROY: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have recently
received any representation from some
Members of Parliament regarding evasion of
Wealth Tax by the Birlas in collusion with
some senior officials;

(b) if so, what ar, the allegations; and

(c) whether any investigation
been made into these complaints,
if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c) A statement is laid on
the Table of the House.

has
and

STATEMENT

(a) Yes, Sir. Government have recently
received a representation to this effect from
the Hon'ble Member, Shri Kalyan Roy.

(b) The main allegations made in the
representation are :

(i) That some members of the Birla
family had manipulated stock exchange
quotations of certain shares which resulted
in the underassessment of their net wealth
represented by these shares.

(i1) That proceedings initiated by the Wealth-tax
Officers fo, re-assessment of their net  wealth
which I had escaped assessment were drop-
ped on directions from the former





